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Bill No. 40 of 2024

THE HIMACHAL PRADESH POLICE (AMENDMENT)
BILL, 2024

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Police Act, 2007(Act No. 17 of 2007).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Police (Amendment) Act,
2024.

2. Amendment of section 4.—In section 4 of the Himachal Pradesh Police Act, 2007
(hereinafter referred to as the “principal Act”), for the sub-section (3), the following shall be
substituted, namely:—

“(3) Recruitment of the Non-Gazetted Police Officers Grade-I1 to the State Cadre shall
be made through Police Recruitment Board, in accordance with the Recruitment
and Promotion Rules framed by the State Government.”.

3. Amendment of section 25.—In section 25 of the principal Act, in the sub-section (1),
the words “from a District Roll for a member of the District Cadre and from a State Roll for a
member of the State Cadre” shall be omitted.

4.  Amendment of section 65.—In section 65 of the principal Act, after the sub-section
(3), the following shall be inserted, namely:—

“(4) No Police Officer shall arrest a public servant for any act done while discharging
his duties as public servant except with the prior sanction of the Government.”.

5.  Amendment of section 95.—In section 95 of the principal Act, at the end of sub-
section (1), for the sign *.”, the sign “:” shall be substituted and thereafter a proviso shall be
inserted, namely:—

“Provided that in case the retired eligible officers of the ranks mentioned above are not
available then the State Government may nominate junior retired officer in the manner
discussed above depending upon the situation and availability for the reasons to be
recorded.”.

STATEMENT OF OBJECTS AND REASONS



Presently, as per the provisions of the Himachal Pradesh Police Act, 2007 (Act No. 17 of
2007), recruitment of the Non-Gazetted Police Officers Grade-1l is being made to the District
Cadre and State Cadre. The Hon’ble High Court in its judgement dated 23-10-2024 in Cr.WP
No.12 of 2024 titled as Ravina Versus State of Himachal Pradesh and others, has observed that it is
high time for making the Police Department a State Cadre, irrespective of its officer's rank and
profile. This would enable the Police Department to post its officers as per the necessity and
requirement all over the State. Further to constitute the District Police Complaint Authorities, three
non-official members amongst the retired Police Officers of the rank of Superintendent of Police
or above, retired prosecutors of the rank of District Attorney and above, or retired Judicial Officers
of the rank of the Additional District Judge and above, are required to be nominated. However, due
to non-availability of such retired officers, the District Police Complaint Authorities could not be
constituted. Therefore, there is a proposal to enable the State Government to nominate the junior
officers in case of non-availability of senior officers for the purpose. The High Court in its order
dated 11-9-2024 in CWPIL No. 21 of 2019 titled as Court on its own motion Versus Union of India
& Ors, has also directed to consider the proposal to this effect. In order to enable the public
servants to discharge their duties fearlessly, it is propsed to grant them protection from arrest.
Hence, it is expedient to amend section 65 of the Act.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
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